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ORDER

Per Dr. B. R. R. Kumar, Accountant Member:

The present appeal has been filed by the assessee against
the order of Id. CIT(A)-23, New Delhi dated 07.06.2019.

2. The quantum addition made in the case of the assessee
stands deleted by the order of the ITAT in ITA No.
1809/Del/2019 for the A.Y. 2010-11. Since, as on now, the
quantum addition stands deleted, the penalty levied u/s
271(1)(c) cannot be sustained.

3. In the result, the appeal of the assessee is allowed.
Order Pronounced in the Open Court on 13/07/2022.
Sd/- Sd/-
(Saktijit Dey) (Dr. B. R. R. Kumar)
Judicial Member Accountant Member

Dated: 13/07/2022
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